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“Iy .
Rr gl,‘;ft“""mg such rents and profits, the
the Pre .“’"}lt received aml receivable during
ity oceling yonr. shall be fully stated ; but
Bm};?:;m ltjecuivi‘ng or entitled tu receive
I Ei‘t'idol timself liable to pay, in respect
Tment o fand, any Innd revenue to Go-
Ord, hy g " any rent to any superior Iand-
of Sue]y : l,uu state in hig return the amount
the p«:l‘sge‘e““e and rent, and the name of
]‘9 shall Il:‘tb whom the rent is payable, and
5 gy “a charged with the said Duties on
%, aftep enb and profits, whether recoived or
o delhwtmg the amount of snch rent,
s"p“l‘io;- ¢ rent so payable by him to such

landlorq,
‘l o) ]
mltlit?'l CITATRMAN moved the
the Rulle:gf the following words to

“
N ,
be o n‘(t l“"{ option of the nssessor he may
2.'"1 ol With the Dutics on the net rent
on o, “f» Without nuking any such dedue-
:’:ft? ol néf?l.mt of rent, und in that case he
" supgrt O the rent payable by him to
) 0 W landlord the amount of Duty
10 umount of sneh rent.”

i
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Council on the Bill “for imposing
Duties on Profits avising from Proper-
ty, Professions, Trades, and Ofiices,”
the Council resolved itself into a Come
mitteo for the further cousideration
of the Bill.

After a verbal amendment in tile
6 of decion XCVI, which was divided
into two Clauses,

Tirg  CIHAIRMAN moved the
addition of the following Clauses to
the same Rule :—

“ Whenever any person shall pay tho said
duties on the rent or profits of any house or
land, without deduction on account of any
land revenue or rent payable by him in respect
of such honse or land, he shall have a rizht to
deduct from any revenus or rent payable by
him, as the cnse may be, o sum equil to the
amount of the duty computed upon such
revenuc or rentf.

« A deduction from vevenue or rent under
the provisions of this Act shall be deomod a
payment to Government by the person from
whom the deduction is made of the amount so
deducted.”

Agreed to.
The postponed Rul 87 and 8 wero

pa-sed as they stood.
Tur CHAIRMAN moved the
omission of all the Rnles under the
head of ¢ Rules as to districts iu which
ersons are chargeable,” aud the
substitution of the following : —

“ Yivery Body Corporate, Company, or So-
ciety shall be charged to the dutics (_zn.)nf:mucd
in this Act by the Colleotor or Coumnis-ionors
acting for the place where the head office in
Indin of such Body Corporate, Company, or
Socioty is situate.

« [ivery person being 8 house-holder, ex-
cept persons uugﬂgcd inany trade, pl‘()lcsﬁlo'n_
or employment, shall be charged to th‘e said
Duties contained in Seheodnle 2 by the Collue-
tor or Conumnissioners aoting for the place
where the dwelling house of such person
shull be situate. .

“ ISyery person engaged in uny tracle, pro-
fession or cmployment shall be chargeil to the
gaid Duties contamed in thq said hch'udu]e_ 2
by the Collector or Cominissioners acting !ur
cach place where such trade shull be carried
on, or such prufessiou or employment shall be
excreisod.

 When any
India by the manu
merchandize, the #sss
at the place of manuti
of such goods, wWares,

clasewhere, .
« [very persoll not being n honse-holder,

nor engaged in any trade, profession vr em-
ployment, who shall lhave any place of or-
dinury residence, ghall be charged by the

trade shail be carried on in
fucture of goo bs, wares, or
sossinent thereon shall be
wture, although the sule
or merchandize shall bo
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&
Jollector or Commissioners acting for the
place where such person shall ordinarily
reside.

* Kvery person not lereinbefore described
shall be charged by the Collector or Commis-
sloners ncting for the place where such person
shall reside at the beginning of each ycar.

“ livery such charge shall be valil and
clfectual notwithstanding the subsequent re-
movul of the person 8o charged from such
place.

“ lvery person not being engaged in any
trade, profession, or employment, having twp
or more houses at which he shall be ordinarily
rvegident, shall be charged by the Collector or
Commissioners acting for each place where
siich houses shall be situnte,

“livery person having two or more resi-
dences, or earrying on any trade, or exercising
any profession or employment in different
places, or in any place difforent from the
place of his ordinary residence, shall be served
with a notice in each of sneh places, and
shall deliver in each of such places the like
returns and declarations ay he is required to
deliver by this Act. Such person shall, in
ench of his returns, state all the places in
which he carries on any trade or cxercises
any profession or employment, the place of his
ordinary residence, and the place where he
vesided at the beginning of the current year.

* ‘I'he Duty to bo sssessed by virtae of this
Act iu respect of the profits orincome arising
from possessions, or securities out of British
Indin, whether within any other of Ier Ma-
jesty’s dominions, or not, shall be stated to
and assessed by the Collector and Cominis-
sioncers respectively acting for the place where
the persous receiving or entitled to the snine
shall reside or carry on any trade or pro-
fession,

“No person who shall be liable to be
charged in different places under this Aect
shull be linble to any double puyment in
respect of the same property or source of
iucomwe,

The Rules were severally agreed to.

Tue CIHAIRMAN moved the
omssion of Lule 19 as  being pro-

vided for by the amendment just earvied.

Agreed to,

Rule 25 was passed after ve bal
amendments,

Tug CHAIRMAN meved the
introduction of the following new
Section after Section CCXX :—

“ Ifany person being legally bound by an
onth or solemn affirmation of sccrecy under
this Act, shall wilfully disclose any matter
which by such oath or aftirmation he is bound

. kpep secret, lie shall be liable to be impri-

with or without hard lubor for a period
net¥keoeding three years, and shall alro bo
liublo to u fine not exceeding five thoustud
Rupees.”

Agrecd to.
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Tie CITAIRMAN moved 10
omission of Sections C('XXYI o
COXXXVI, and the substitutio!

of the fullowing :—

“ Except 08 otherwise provided, all Uﬂv""(‘-s{
under this Act muy be tied by any Mag?
trute, Joint Magistrate, or person
exereising the powers of a Magistrate,
the period of imprisonment to whict |
offender may be lialle exceol that whlchl, ok
Mugistrate, Joiut Magistrate, or othey O.‘ 1;1
us aforesnid is competent to award nmlcl’ 5
laws for the time being in force jn the ! Yeic,
dency or place in which such Mi"rf,”'“',l il
Joint Magistrate, or other Officer llﬂ‘llfol‘.'j'":".
is employed, When the period of “"l'”".;u.l
ment provided by this Act exceeds the -lm{-m‘;
that may be awarded by such MW-}"‘”I'I' 1
Joint Magistrate, ov other Otlicer a8 u_fU""""ri:I[
the offeuder shall be committed ’“".ltm.u
before the Sessions Judge, if the evu‘e”is‘
given before such Magistrate, Joint, l‘l‘fi';,,[[
trate, or other Oflicer as  aforesnid an
appear to such Magistrate, Joint n\|"g".“,[i0ﬂ
of other Officer suilicient for tho com’
of the accused.

“ Tixcept as aforesaid, all offences
to be punishuble under this Act Wi ]
forfeiture, or fine and imprisomnent, ’,'t") tho
tried in the district or place in Whic l»ra'U
oftfence was committed, or in which tho P¢
charged with the same is up]u’chendt“"- | ad

“ A Magistrate may refor for t s
deci~ion any churge of an otience l.lUl"cl‘y st
punishable by fine only, to any of hi8
ants, aml in such ense every such S i
may exercise all the powers vested g i1
Magistrate by any law for the time 'b.‘-lht’ 10
force, subject to all the rules upl’l“".i,»“mt
criminul cases deputed to such A%

Jeclared
i fino of

neting judicially, R
“Phie loeal Uovernment may 8ive l':cr('i-“"

authority to any such Assistant 10 '\0 the
without reference by a Mugistrate “"jv “-r“l
powers which they are  hereby ”fu py 8
competent to exercise apon l‘l'f"""’["(;,;,; rat?
Magistrate, subject to appeal to the A “”wilhl"
from any conviction by such Assintanl
one month from the date of cml\"lt""".:; ot
“ A Magistrate may at nny tnm"‘l L petor?
any of his Assistants any case pendiié =
such Assistunts, Al ‘:
“If any offence which by b ino M
deelured to be punishable with } ,”lll’:
imprisomnent, or imprisonmcnt9{'_5]’ “hjct’!.
commitied by n Kuropenn Bl"lt”.'.li joit "»
beyond the loeal limits of thel'!r]:ldicuu{"“
Hor Maojesty’s Supreme Courts of 3 il
the offender shall be liable. upod :
betore one of the said Suprome
Julicature, to the puuishment to bo lis
this Act the offonder is declarct
upon conviction, ot 5 ¢
“If any offence which hy tnis ﬁ,rf'c .
clared to be punishable with {in¢ OF xeeol
or with fine and imprisonment 19 any vof"‘l)f
six months, shall be commitret ,'y,»sllictiun i
within the local limits of thc'_)"‘.‘l by ll",‘u'u
any Conrt of judicaturo establisle* able o
Charter, such oflence shall be vui
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Income
Summy s e
Police Y convietion Ly any Magistrate of

Which -‘?l:(-tlho Presidency Town or Station in
“No o 1 Court is held ]
the Jny .'P.VIct.l()ll, order, or judgment under
- en‘m};;(}mhng ®ection shall ba quashed
the Merits form “or procedure, but only on
Blate o tlh i and it shall not be necessary to
Judy 10 face of the conviction, order, or
hu:"me“': tho evidence on which it procecds
the depositi B thom
hall 1, l'elz »itions tuken, or a copy of themn
or jud{;"w“r"‘:d with .lho conviction, order,
Crtiorarg ut in obedience to auy writ of
face o 7 and if no jurisdiction appearson the
bag e 1lhe convietion, order, or judginent,
the con‘ epositions taken supply that defect,
fideq h;:“:’"’"; order, or judgment shall ba
“Al ()L‘]'lm‘l 80 appears in such depositions.
“'l“‘hic}\e‘ 1Oﬁ‘unccs pnms!xahle u'ml.er this
]9n Iinitg “flllll be cmnnntted.wnthm the
lisheq 1y 1y Y Court of Judicature esta-
é’ Royal Charter, shall be punishable
“ vourt,
:"108, forfeitures, or penalties imposed
o W anthority of this Act for offences
X('.rzi‘q,’v any Magistrate, or person law-
HNist;m'th ﬂ.lc powers ott n Mugl_ﬂr:uo,
]’ﬂylllent Magistrate, mny, in case of non-
8lg o thereof, he levied by distress and
L “'&rr!‘e, goods and chattels of the offender
Blove, ant under the hand of any of the
“ n“mcd Oflicers.
Nnaltio,gcuse any euch fines, forfeitures, or
Suely ieﬂl”\ll not Le forthwith paid, any
l’l‘eho“dm[er may order the offender to be ap-
the iy and detained in safe custody until
"atiang of {‘;n.n ba conveniently made to such
; R"‘("U'it( istress, nu_luss the “offender shall
Ut hig gy B0 the sutisfaction of such Officer
8ha)y »01 Pearance at such placo and time ns
Payg op o BPPolnted for the retarn of the war-
“pp stregy,
p em“l:;:'t’ the roturn of snch warrant it shall
:here Ntg 120 “llmcic!lt di‘str("s_s can be had
i.?d the S“lnevsyl such fine, ln'rfeltm:e or penalty,
R o it nhv]ll“" not be forthwith paid, or
()rcx ficor \" appear to the satisfction of
N Otll(tr\vis(; w the confession of the offender
W ely, . + that he has not suflicient goods
l\;‘: vy 00"‘ﬂl‘{;|'('l‘ellllnnn' auch fine or sum of
r6 Sagyan ° lovied, if a warrant of distress
Mg el any suels Ofticer may, Ly war-
Proyy Mer Big and L0 o ,
t ideq 1,, 5 and, comumit the offender,
to ) soy, ¢ ora ﬂs a l‘all‘l'an‘l.lll Rritish snl»‘]«.‘.ct.
‘lntl (i'“v‘l'-liu, 0 he nnpl:lsnnu_d, according
thy ¥ceo in«‘{’“‘“"" Officer, for any term
Ry, Woung of “;{i culendar months when
cmgeegl and for ine ghall not exevced fifty
“‘cen(hr "lonumn“% term not excovding four
o4 o Illlmlr‘-vlle" the amount shall not
"lhe“xc cding g ed Rupees, and for any tern
My 8¢, 1h i ealendar months in any
of tl:l.] Cuely of 'm?’“nnlnlt.ln:mt to he determina-
& Aoy, cases aforesaid on payment

L .

u:\}( 'ilect, leﬂi‘;:“lt‘f shnll bo a European Dritish
i | .

%llrt:;m“‘"' gistrate shall record the fucts

onys ul df'“‘"h record to the District
tur“(f(e(l, ,m(l‘-"“‘lct wherein the offender is
C op the amount of the fine, forfei-

) O Benalen
Penaley and the costs @Gt any) shull be

[TuLy 10, 1860.]
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levied in the manner provided for thoe exceu-
tion of decrees of the Civil Court.”

Agreed to.

Tig CITATRMAN  moved  the
introduction of the following uew
Seetion after Sec ion CCXLVIIl : —

« No action or other proceeding shall he
had or taken against any Officer for any thing
done by him in or relating  to the imposition
or levying of any tax or duty herctofore jm-
posed or levied, with the sanction of the
Governor-General of India_in Couneil, or of
the loal Government ; nnd every Tax or Duty
herctofore assessed or imposed by any such
Officer, with such sanction a3 aforesaid, so far
only as concerns such ussessment or inx or
Duty for the eurrent year, my Le levied or
collected in the manner hercetofore sanctioneil
by the Goveruor-Genernl of Indin in Conucil
or by the local Government,”

Agreed to.

Tiueg CHAIRMAN wmoved tho
introduction of the following new
Section after Scetion COXXXVI:—

« Whenever an award of hard labor is
made under this Act, the Court zhall not
commute such labor to the payment of a
fine under Regulution 1L 1834 of the Den-

gl Code.”

Agreed tn.
Section 1V provided as follows :—

“ Upon every fractional part of one hundred
Rupees of the annual value or amount of the
property and profits aforesaid, the like propor-
tion of Duty at the respective rates aforesnid
shall be charged, but no Duty shall be churged
of u lesser denomination than oue anna.”

Mn. SCONCE moved the omission
of the above Sectior, and the substi-
tution of the following :—

« Upon every fractional part of the mmunl
yalue of the property and profits aforesaid,
which, being less than one hundred  Rupees,
ghall amount to fifty Rupeesnnd upwirds, Duty
amounting to onc-half of the respective ratos
aforesaid shall be clmrg‘_-(l. .No Duty shall be
charged, if the anid fractional part do not

awmount to fiity Rupees.”

1Mo eaid that the objret of this
amendment #ad to privent inconve-
nienee likely to arise by persins being
obliged to pay an Income Tax oun frac-

tional portiins of thiir income, Ac-

cording to tho preseut Section, a party
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would bo ass ssel to tho fractional
part of even one auna,  As t'is won'd
involve endless troutle and snnoyance,
he proposed what he bolieved would
not ounly safford cous derable reliet to
the pe ple, but also prove a much
simpler plan, namely, that no Duty
should be charged on fractional parts
fess than fifty Rupees, and that frac-
tional parts between fifty snd hundred
tupe-s should be charg d at o fixed
halt rat>,  Thus a persn  drawing
fiv. hundred and thirty Rupees would
pay tho tax on five hundred Rupees
only 5 and a par y drawing five hundred
and vixty rupees would pay the full
rut on five hundred rupees, and a fixed
half rate on the remaind. .

Mu, WILSON said, his Hon rable
friend appeared to proce-d on the
principal of ¢ throw ng in the odd
money.”  Intad of the amendment
muking matters simpler, it appeared
to hm culeulated to complicate and
contuse accounts, lle saw no r ason
why a man «n the receipt of three hun-
dred and forty-nine Rupees, should pay
a tax ouly on thres hundred Rupees,
or why a man on the recipt of
three hundred and six’y Rupees should
net pay the same on the sixty Rupoes
as he would on the three-hundred
Rup es

Mz, FORBES said, the proposition
of the Honorable Member for Benual
was ealculared rather to relieve the
Asses«ors than the publie. e could
not azree with the Ifonorable Member
that the Sectio +, ns it now stood, was in
any way tr ublesmme or inconvenient
to the party assessed, for all he had to
do was to make a r turn ol his income,
aod it wonld be the a sessors’ duty to
chagzo  him accordin ly,  Thus the
trounble of computing the charge would
fall on 1h> assessors and not on the
party assess d. anl he -aw 1o reason
for lightening the work of the assessors,
who would be pa d for doing their duty.
Tt had been frequently urged that the
unpopularity of tho Income Tax arose
from the disinclinat'on of the people to
deerense the amount of their 1ncomes,
but the pr-saut proposition would have
no eifect whatever in romoving this ob-
jection, because it would atitl be neees-
sary that the real income should bo

Mr. Scence

g32

returred to enable tha assessor 7 "“f;
certain wheth v the fifty Rupe: ]”"-lr
proposed by the Ifonorable Mom?
were exceeded or not. It scemct .
him, therefore, that the only result;'()
carrying this motion would te,
diminish the Government PCU“.’I"I'l
without any relicf to the people “"’ll.l,
that which was said to constivute th'
main objection to the tax, namely i
nocessity for declaring their lu'comeq
He thought that if we were to m:pﬂ-(
what was certainly an unpopula® h]il-l-
we ought to obain for Governm

the largest return we could.

Tue CHAIRMAN suid,
we camo to remember that
lowest income that wou'd be
was two hundred Rupees, he tll"“‘ i
it would be unjust to allow P‘"r";m,
drawing five hundred and forty" s
or six hundr d and forty-nine

whett

Rupt

to pay nothing tor the fractiona pH!
of their incomes.

The Motion was then put ant
tived. i3 i”
After gome t-ifling amendmen
Secti ns XXI1 and XXIHI—

1 neg?’

Mg, SCONCE moved the M‘c o

tion of the following new 2% 7,
after Scction XXV, the Uh.l""ﬂl
which was to enable the Conbtbhu—
and Commissioners, of their ow? o he
rity, to excreise the functions ¢ ne?
assessors in the event of the #0%
of the la'ter:—
o0
“The Collector and Commissionot "’;.’:iso
tively may, at his or their discretiot (}orun“
any of the fanctions that may be pet
by assessors,”

Agreed to.
b
v . i r .
Seetion L provi'ed as follows

IR

. (2
# Plie nasensor, not being a Deput) u"'l"{

tor empowercd to make (L~so-ﬂll}ol';"l it
this Act, shall deliver or m-.\_nsl"‘t'_ ”.rulh"‘
ahstract and lists, signed by nimavly ey
with the returnd reecived by him,
Collector or Commissioners.”

. ai‘)ll
M. SCONCE moved the O
of the words “ not being B 7 s
Collect r, empowered to ui L0
ments under this Act.”’

Agreed to,
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ofhz|n' SCONCE moved the a'dition
4 n:‘i following words to the Scc-
“« It ¢

ﬂﬂlegsm
16 sy
top

o ngensor bo empowered to mnke
suty und.vr Section XXII of this Aet,
% Hl?i?(-) deliver or transmit to the Collee-
big » ract of the asscasments so made by

n

Th : ;

*fcti: motion wis earried, and the
oy amended then passed.

Sction Ly provided as follows: -

L
‘Ppeif,‘: ‘1’:’ ﬂ]le day appointed, the person shall
op r‘ron,nni shull beo llle'n'd h(st_'xn‘e the Collector
" M:sm.ners sitting W.I!J]l ch‘)aod doors,
Hip ‘;ﬂbol‘ shiall also, il required, attend.
pl tem? or or Conunissioners slm,.ll hear
Ay Book “ut of the person, and may inspect
ly ton| %oor papers which he shall volunta-
thy) pr«:{’ Or question any witness whom he
oy, ch““%» but they shall not require the
Dragg, ¢ @eubla to produce any books or
tonge,, -*ilen thowe whieh he may choose to
Dlini'dt‘ure‘?nw-th or aflirmiation may be wl-
DPerggy, b( t any witness produced by the
By, n'“"Itt 0 person himself shall not be
]’eﬂrill}; t“ €8s ho shall desire it. After such
mOdify 16 Collector or ('omminsioncrs shall
Chyy e'u“ nte, or confirm, the suroharge or
hiy ﬁtl)"" such persou, or shall, if they
g, ftl."‘”’t'l’“llo the case for further lear-
th'!y shy, lt(l finally hearing the case, ho or
Non o) Ieculo the amount in which the
4 ghony 1Bht to be clnrged or surcharged,
dcisiml u:‘:ﬂe"ﬂ him in such amount, Such
& Hfig] tssessment shall bo final, subject
prOvi(led i urchmgo in the case of fraund as

n thig 4et.”

)
T
the.

bl
of y) t|1$C()NC'I'3 moved the omission
Buel 1 Werds from the words ¢ Aftor
“udthean"%’-’_’ tothe end of the Section,
Subs:itution of the following :—

i®

Afte,
tﬁgﬁng furmlfh hearing or after any farther

g Olleg 0‘:-7 ",(']l‘ the case muy bo adjourned,
ch,n""t at wh(f‘ll(/mnmmsmners Rhllll‘lwﬂeﬂﬂ the
ool‘{'ged_ S"lll-l the person qt‘urenmd shall be
"fll% o, "ulcll, assosrnent, if made by the
“lmxe Persoy yn © revised, on the applieation
ang® the ];‘EG-“HG(L‘ by the anthorities to
Tyl rev‘"mo’ octor in matters velating to
tellt! ¥ thosy 18 su};prdmnte, under snch
th (10 r""'!cx'ibauthv‘"Ntm aro by law compe-
the m‘""ihaim:’. he asicxxmont, if made by
el “""‘“lnenter;’ shaull he final.  Luall ouses
a | 58 thyy e nll be mubject to any snr-
oty gy, Y U0 fmposod in caso of fraud,
' provided”

My,
ll]ellt“ F'au] th
’nu(:(‘.
ul)pet"l'y

at the object of this an end-
N [0 brovide that assessments
‘Ollectors sliould be open to
® heed hardly say that in

[Tury 10, 1860.]

Tazx Bill. 834

the towns of many districts poople
drawing Lirgeincomes would be sub-
jeet to be surcharg: d, and if the Collee-
tor who would nssess them was to be
allowed ty exere se h's own judugment
in gurcharging where he believed in.
comes to Le umlerst ted, it re med to
hom (Mr. Sconece) highly essential that
the authority projosed to he vested in
the Coll clor sh uld be subjec to somo
supervision. He might add that the
Licutenant-Gov: rn rof Bengal entirely
agreed in this propositon. Ina L tter
which he had vo eived fron the Secretary
to the Government of Bengul, it was
observed :—

“With reforence to your letter of the 13th
ultimo, No. 42, Iam direeted to stite on the
first of the two points on which yon ask the
opinion of the Lieutonant-Governor, namely,
the agency Ly which sssessments are to be
mude under the Income Tax Act, that the !.ieu-
tenaut-Governor agrees with yon in opinion
that the Colleetor’s orders ought not, in all
cases, to be conclusive anid final, and if they
are made 80, ho anticipates much inequality
and dissatisfaction, many gliring mistakes and
great discredit to Government, The right of
appeal should, he thinks, remain in these
cases oxactly asin all others. The Lientenant-
Governor's late expericnee of the working of
the Indizo Act is, I am to observe, very uu-
favorahle to the general condnct of cases
wherein there can be no appeal.”

The t rs of the amendment which
he ventured to submit to the Cmumeil
were drawn conformably to the Re-
venuo law in Bengal, and woulld permit
the superior revenue n!wlmx"ltics to
rovise the proceedings of their subor-
Jinntes in these as in other cases. 1t
would be observed that it was not
intended by the smendment to tmlc'h
{he assessments of Collectors in Presi-
deuey Towns, whera the ussvssm:-nts
would be made by two or more Cou-

issioners. .
ml;lllilMORDAUNT \VELT»S SfE]d,
he entertained a very strong ohjection
to the ameudment p_ropoac-«l by the'
llonorable Member for Bengn.l. If
there was one system 1n the Judicial ad-
ministration of India, w.hlch Was more
geouted thun another, '1t was thc'prqi
gont system of appeals in 'thn. Mofussi
Courts. A great l_mmber of evils sprang
from it, and nothing was morc desired
both by Natives and Europeans than
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the abolition of the existing system of
appeals.  Appeals as at present carried
on, on questions of fact, were positively
a curse to the country. The Collector
was an Officer ocecupying a posi-
tion of great responsibility, and his
authority  should be upheld. He
(Sir Mordaunt Wells) was more in-
clined to place confidence in the
deci ions of Collectors a: quainted as
they were with the people of their
districts, than in those of a Board com-
posed of members who perhaps possess-
ed no loeal knowledge, If appeals were
allowed and one of them succeed-
ed, the native character was such that
every one would appeal, and it woull
be 1mpossible to collect the tax. 1le
for one shou'd be sorry to ses the
authority of the Collector diminished
in any way by this Act.

Mz, WILSON soid, he did nut
understand the wish of the Lieute-
nant-Governor to be to diminish in
any way the authority of the Col-
lector as it now stood, The only
objeet of the ameudment was to
place this revenue on the same foot-
mg as any other revenue; and he
should not wish to take upon himselt
the respons hility of saying that a re-
commendation coming from so high
au authority as the Lieutenant-Go-
vernor on such a matter should not
be attended to. 1le entirely avrced
with his Honorab'e and learned friend
as to the inconvenience arising from the
system of apprals, but he thought that
such a consideration should give way
to that of justice. It must be remem.
bered that decis'ons of the Co'lectors
were simply proposed to be made sub-
ject to revision under the same rules
as in cther revenue matters, which
lLie supposed were very string nt and
precise.  The Lieutenant-Governor
was of opinion, from the experi-nce
which he had lad of the working of
the late Indigo Act, that great injus-
tice would be done by refusing appeals
in any ease.  You might stiflo appeals
if you wished, but you could not get
over dissatisfaction. Ile (Mr. Wilson)
saw no reason why the revenue
to be raised by this Bill should be
placed on a different footing from any
other rgvenue.

Sir Mordaunt Wells
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Mr. FORBES said, he wes "
opposed to the system of ﬂPl’e.‘:lb
generally, but the difliculty he f“re
with regard to the question now bfo P
the Council, was the difference of ¢
cumstances in the several Presiden(;w”'_'
For instance, in the Southern 1"73
sidency, the whole of tho appe
would be concentrated in one 9"3’w
Board. There was no illtcl-xxled"“d
step betwcen Collectors and the BO¥
of Revenue, such as existed in ]%eng“i'
If a Collector received promotioth
was to take his seat at once as (D¢
the three Members of the Boar
Revenue. It was this circumst®
which made the Collectors of Mad!
superior ret of Officers, that 1% o
experienced and cousequently";’lcc_
fit to be trusted, than ’che"-/0 o6
tors in any of the other Presld"“clni.
Although, therefore, some inconveﬂw
enco was likely to arise from 0
nmendment, it was an inconvcﬂl‘g:rht
which, he quite agreed with the 0" 2
Honorable gentleman, onght .110‘ tale
an impediment in the way of sub®
tial justice. i

St MORDAUNT WELLS sg'l‘o
that the remarks of the Hono™ 7]
Mewmber for Madras tended I"‘therl:f)
strengthen his (Sir Mordaunt ¥
view of the case. The 110_“0{‘(if-
Member had shown the pmctlc{‘ g
fieulty of carrying out the alne"tdlould,
as, m permitting appeals, “‘osﬂivcrs
in faet, bo doing an injustice t0 %7 1y
entrusted with most import*’
ties. If an wppeal were allowed ! o3t
ease, there woul i be an appoal i . ] be
overy easc, and then there WOU i
appeals in arrears for two .Ycursi'ctin,
the Sudder Court. Delay n col l“igmy
the Income Tax wonld be ©
detrimental.  But why
appeal be allowed in suc
There was no reason adduc or
The parties who would core, ‘":1-Btricr5
Tucome Tax would in certaill lmbul'
do evorything in their power to
rass the Government; an¢ ' g of
Mordaunt ‘Wells) strongly. ‘"ghgm 2,
the Government not to g“"’..;iou of
right to appeal from the de¢!
the Collector, — hat

Mi. ILARINGTON snith 1
a few remarks to make, whict

shoul®
h cnse it

for
ed W
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7 Incawe

Proh
ably remove the objections enter-

tain
" d';;g };)(_,Y ttlhe Honorable and learncd
Mooy ¢ 16 mo'ion of the Honorable
id nog )Ol Beugul,. The amendment
ight, “l ropose to give an appeal as a
be' royige 110” words used ‘were * may
P ;\‘, not “shall bo revised.”
1 illlper-u? therefure permissive only,
“llle. i g (Li,lv.e. Under the Revenue
Mgy "; wh} h rgfgronce had  been
'_J;'c'e ’I_“],le (,ounn{ssw.nerl might at
o an upplieation for revisirm,
S por ?er’lt grounds were shown in
'“‘itenrv,.(.) th. He (Mr. Harington)
ge““exﬁ;ed with the Right [Tono able
Yory g, N othit, in the face of the
the 15 cded opinion  expressed by
who, Aeuterant-Gov. rnor  of Bengal,
U0 g, ;,wus.l:ellcl'ully believed, was by
Suaglyg lmthwn'nl{le to appeals, they
prnl.ns(-d 1o reject the amendnieut
g “‘;] on his recommenda‘ion by
My, A“(‘jl'ul)]o Mewmber tor Bengal.
a,“d,]‘“l"ne((l)ﬁ'cm said, bis Honorable
by " riend had pronounced ap-
:‘l,u Sy lnﬂ‘ “curses.”  Speaking in
1 ould t(l ad sense, he (.\’lr'.' Scouce)
nd gy temn “ blegsings,” tor, if we
ho \Um_t"l‘l)fm.lS, we had better have
SN | of first instance. He must

8y | .
;’«bsulute ?Ohﬂd a great leaning against
' coy)g Power, and he should do all

tO‘limit it.
;i:’fﬂ_s )Im'(l’[.}:{l[lh\l.;\N said, two
“l i the ‘”_" to himn to be provided
kg ey il 1fa person did not
f:;?w\r G ;llr::l-l’ ﬂl.e Qollector had t';he
1-”1.[""11' d to l:iNB l'.“'ll in any sum which
t 06 nigle; m fiir, and as a pel.mlty
b i of¢ g the peturn, he was liable
eiﬂ}made i :"‘]’ bundred Rupees. In case
d;‘xcr 8lp) ) e return, the Collector
%leq mﬂ;“lgu'l him, or, if he consi-
lllflll(rm o WM sufficient proof to
bef,o B fulgy l’:tliiy of having wiltully
lmwn-e N A'I-:«:'t“m’ then he sent him
the or of muk‘i?ftmﬁﬂ, who had ) the
b, 0N g 1 him pay three times
hiu:l "‘,‘“GSH"(l \vlnc'h he ought to have
it u‘l g ot‘]i’vtl'}‘l in addition inflict on
gy Doupg,| i ll‘l.mdre(l Rupfzcs: Now
Y, e penal; Hm (the Chairman)
u“]“n i v:-ly for not making a
““lnd Pilhop “ry smull, for a porson
by, LUty II;‘?{’ t3V§’<l hundred ‘Rup.-us
by ;[\Jp Whil, ?' of making n false ro-
by thecg i“" o would ho liable to
Waglg 108 tho wmount al which

° dsdessed; besidos a five
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of five hunlred Rupees. Tor in-
gtance, a person whose income wns
one thousand Rupeesa year, would cavo
very littla to pay a fine of two hundred
Rupees for not making his return, anid
would alwa.s omit to make it, He
therefore thought the penalty ought
to be severer than provided for by the
Section. Then again a person was
not bound to produce his books before
the Collector if the Assessor had over-
charged him. All ho had to do was
to appeir before the Collector with x
number of witiesses t1 prove that he
had been overcharged, but the party
himself would not be put on his oath
unless he wished it. Then, with regard
to appeals, he (the Chairman)
did not see why a Collector should not
be entrusted to decide what anount
he should surcharge a person, when
the Magistrate had the power, in caso
of a false return, to make the person
pay treble the amount, besides a fine of
fve hundred Rupees. How was tle
Magistrats to know more than tho
Collector what was the ireble amount.

Mn., WILSON said that the reason
why parties were nob required to
produce any bo-ks or papers was that
the Commissioner had the power to
fix the assessment at what he con-
ceived proper, and it lay on the party
himself to produce evidence, it he
Neased, to reduce that assessment.

T CHAIRMAN thought that
this would give encouragment to the
fabrication of accounts.

After some further discussion the
consideration of the Bill was postponed,
and the Council resumed its sitting, 7

‘The Connei! adjourned at 10 o’clock,
on ths Motion of Sir Bartle Irere, till
to-morrow morning, at 7 o’clock.

Wednesday Morning, July 11, 1860,

* PRESENT:

Chiof Justioe, tico-President,
in the Chair.

H. Forbes, Tisq.,

A, Seonce, liaq,

The Hon'ble the

Hon'ble Sir H. B. E.
b ble J. Wil all
i Hon’ . Wil
Right Hon'ble l e . T
W oolls.
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H. B. Harington, 33q. !
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